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 42.34  hrs.

 ELECTIONS  TO  COMMITTEES

 (i)  ESTIMATES  COMMITTEE

 SHRI  VENKATASUBBAIAH  _  (Nan-
 dyal)  :  I  beg  to  move  :

 “That  the  members  of  this  House
 do  procced  to  elect  in  the  manner
 Tequired  by  sub-rule  (i)  of  Rule  3l!
 of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha,
 thirty  members  from  among  them-
 selves  to  serve  as  members  of  the
 Committee  on  Estimates  for  the  term
 beginning  on  the  Ist  May,  1969,  and
 eading  on  the  30th  April,  970.”°

 MR.  SPEAKER  :  The  uestion  is  :

 “That  the  members  of  this  House  do
 proceed  to  elect  in  the  manner
 required  by  sub-ruie  (l)  of  Rule  34
 of  the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  Lok  Sabha,
 thirty  members  from  among  them-
 selves  to  serve  as  members  of  the
 Committee  on  Estimates  for  the  term
 beginning  on  the  Ist  May,  1969  and
 ending  on  the  30th  April,  1970.”

 The  motion  was  adopted.

 (ii)  PUBLIC  ACCOUNTS  COMMITTEE

 SHRI  M.  R.  MASANI  (Rajkot)  :
 I  beg  to  move  ;

 “That  the  members  of  this  House  do
 Proceed  to  elect  in  the  manner
 required  by  sub-rule  ro)  of  Rule
 309  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha,
 fifteen  members  from  among  them-
 selves  to  serve  as  members  of  the
 Committee  on  Public  Accounts  for
 the  term  beginning  on  the  Ist  May,
 969  and  ending  on  the  30th  April,
 1970.”

 MR.  SPEAKER  :  The  question  is  :

 “That  the  members  of  this  House  do
 proceed  to  elect  in  the  manner
 required  by  sub-rule  (I)  of  Rule  309
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 of  the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  Lok  Sabha,
 fifteen  members  from  among  them-
 selves  to  serve  as  members  of  the
 Committee  on  Public  Accounts  for
 the  term  beginning  on  the  Ist  May,
 969  and  ending  on  the  30th  April,
 1970.”

 The  motion  was  adopted.
 SHRI  M.  R.  MASANI  :I  beg  to

 move  :

 “That  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do
 agree  to  inate  seven  bers
 from  Rajya  Sabha  to  associate  with
 the  Committe:  on  Public  Accounts
 of  the  House  for  the  term  beginning
 on  the  Ist  May,  969  and  ending  on
 the  30th  April,  1970,  and  do  com-
 municate  to  this  House  the  names  of
 the  members  so  nominated  by  Rajya
 Sabha.”

 MR.  SPEAKER  :  The  question  is  :

 “That  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha
 do  agree  to  nominate  seven
 members  from  Rajya  Sabha

 ‘to  associate  with  the  Committee  on
 Public  Accounts  of  the  House  for
 tha  term  beginning  on  the  Ist  May,
 969  and  ending  on  the  30th  April,
 1970,  and  do  communicate  to  this
 House  the  names  of  the  members  so
 nominated  by  Rajya  Sabha.”

 The  motion  was  adopted.
 (iii)  COMMITTEE  ON  PUBLIC

 UNDERTAKINGS
 SHRI  G.  Ss.  DHILLON  (Taran

 Taran)  :  I  beg  to  move  ;
 “That  the  members  of  this  House  do
 Proceed  to  elect  in  the  manner
 required  by  sub-rule  (l)  of  Rule
 32B  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha,
 ten  members  from  among  them-
 selves  to  serve  as  members  of  the
 Committee  on  Public  Undertakings
 for  the  term  beginning  on  the  Ist
 May,  4969  and  ending  on  the  30th
 April,  1970."
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 MR.  SPEAKER  :  The  question  is  :
 “That  the  members  of  this  House  do
 proce:d  to  elect  in  the  manner
 required  by  sub-rule  (l)  of  Rule
 32B  of  the  Rules  of  Procedure  and
 Coaduct  of  Business  in  Lok  Sabha,
 ten  members  from  among  themselves
 to  serve  as  members  of  the  Com-
 mittee  on  Public  Undertakings  for
 the  term  beginning  on  the  Ist  May,
 3969  and  ending  on  the  30th  April,
 i970."

 The  motion  was  adopted.
 SHRI  G.S.  DHILLON  :  I  beg  to

 move  :

 “That  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do
 agree  to  nominate  five  members
 from  Rajya  Sabha  to  associate  with
 the  Committee  on  Public  Undertak-
 ings  of  the  House  for  the  term
 beginning  on  the  Ist  May,  969  and
 ending  on  the  30th  April,  1970,  and
 do  communicate  to  this  House  the
 names  of  the  bers  so  ted
 by  Rajya  Sabha.”’

 MR.  SPEAKER:  The  question  is  :

 “That  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do
 agree  to  nominate  five  members
 from  Rajya  Sabha  to  associate  with
 the  Committee  on  Public  Undertak-
 ings  of  the  House  for  the  term
 beginning  on  the  Ist  May,  1969,  and
 ending  on  the  30th  April,  1970,  and
 do  communicate  to  this  House  the
 names  of  the  members  so  nominated
 by  Rajya  Sabha.”’

 The  motion  was  adopted.

 2.36  brs,
 DEMANDS  FOR  GRANTS—Contd.

 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND

 Company  AFFAIRS—Contd.

 MR.  SPEAKER:  As  I  said  _  earlier,
 only  the  Communist  Party  has  not  parti-
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 cipated  in  this  debate  till  now.  After  that
 I  shall  give  afew  minutes  to  Kripalaniji
 and  oae  or  two  Coagress  Members  also.
 Anyway,  the  time  is  short  and  we  have  only
 20  or  25  minutes.

 SHRI  INDRAJIT  GUPTA  (Ali-
 Pore)  :  The  total  time  allotted  is  six
 hours.

 MR.  SPEAKER:  We  have  about  an
 hour  and  a  half  but  the  Minister  takes  a
 little  more  time  than  the  others  ;  he  has
 to  reply  to  all  of  you.

 SHRI  INDRAJIT  GUPTA  :  I  hope  he
 is  not  indisposed  again;  he  is  not  to  be
 seen.

 MR.  SPEAKER  :  I  think  the  Minister
 is  replying...(/nterruption.)  The  Minister
 may  come.  Shri  Indrajit  Gupta,
 Kripalaniji  and  then  on  this  side  Mr.  Bhola
 Nath.

 SHRI  S.M.  BANERJEE  (Kanpur)  :
 I  rise  on  a  point  of  order.  Shri  Ahmed
 may  be  present  or  may  not  be  present  :
 there  is  the  other  Minister,  But  a  serious
 allegation  had  been  made  in  the  House
 that  the  Minister  had  married  a  second
 time.  I  want  to  know...(Jnterruption).

 श्री  रवि  राय  (पुरी):  कामन-सिविल-कोड
 का  क्‍या  मतलब  है  ?  मंत्री  दोबारा  शादी  कसे
 कर  सकता  है।

 श्री  सु  लिमये  (मुंगेर)  :  इस  देश  में
 औरत  राज्य  कर  रही  है,  महिलाओं  का  अपमान
 हो  रहा  है,  महिलायें  क्या  कर  रही  हैं  ?

 श्री  हुकम  चंद  कछवाय  (उज्जैन)  :
 मंत्रियों  क ेलिए  खुदी  है,  वह  दोवारा  शादी
 कर  सकते  हैं।  70  साल  की  उच्च  में  शादी  की

 है  ...(व्यवधान) os
 MR.  SPEAKER:  Are  we  going  to

 stop  the  work  of  the  House  and  find  out
 who  has  married  whom  ?  Is  that  what  we
 want  to  do  now  ?

 श्री  हुकम  चंद  कछवाय  :  एक  पत्नी  के

 होते  हुए  दूसरी  शादी  की  है  1  बीमारी  का

 बहाना  बनाया  गया  है।  अध्यक्ष  महोदय,
 यह  ब  महत्व  क़डे  मामला  है


